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15.28 HRS. 

UTTAR PRADESH APPROPRIA-
TION (NO.3) BILL. 1968* 

"THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. C. PANT): On behalf of 
Shri Morarji Desai. I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the Con-
solidated Fund of the State of Uttar 
Pradesh for the services of the finan-
cial year 1968-69_ 

MR. CHAIRMAN: The question 
is: 

"'That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of 
the financial year 1968-69." 

The motion WQS adopted. 
SHRI K. C. PANT: I introducet 

the Bill. 
I beg to movet: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of 
the financial year 1968-69. be 
taken into consideration." 

MR. CHAIRMAN: The question 
is: . 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State 
of Uttar Pradesh for the ser-
vices of the financial year 1968-69 
be taken into consideration." 

The motion was adopted. 
MR. CHAIRMAN: Mr. Shiv 

Charan Lal. . 
SHRI A. S. SAIGAL (Bilaspur): 

No discussion now. 

MR. CHAIRMAN: He can speak 
with the permission of the Chair. 

It was granted by the Deputy 
Speaker. He had kiven previous notice 
of this_ 

MR. SHIV CHARAN LAL: The 
Hon. Member may not take lJluch 
tiJ;pe because we are pressed for time. , 
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SHRI K. C. PANT: May I explain 
it in a nutshell? Previously there was 
a minimum rate. Now the minimum 
has been raised. If there is a better 
utilisation of the private tube-wells. 
the rate would be about the same. (In-
terruption). 
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MR. CHAIRMAN: He cannot say 
now. He requires notice for all these 
questions. The question is: 

, "That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of 
the financial year 1968-69. be 
taken into consideration." 

The motion was adopted. 
MR. CHAIRMAN: I shall now put 

the clauses to the vote. 

The que~tion is: 
"That clauses 2 and 3 and the 
Schedule stand part of the Bill" 

The motion was adopted. 
Clauses 2 and 3 and the Schedule 
were added to the Bill. 

Clause 1, the Enacting Formllia and 
the Title were added to the Bill. 

SHRI K. C. PANT: I move: 
"That the Bill be passed." 

MR. CHAIRMAN: The question 
is: 

"That the Bill be passed." 
The motion was adopted. 

15.48 HRs. 
STATUTORY RESOLUTION RE,' 
CONTINUANCE OF PRESIDENT'S 
PROCLAMATION IN RESPECT OF 

UTTAR PRADESH . 
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